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IN THE CENTRAL ADPMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERAB*D.

0.A.NO.421 ef 1994,

Retwen Dated: 28,12.1995,

1. B.Satyaparsyana. -
2., S.pPrabhakaram,
3, A.Rama Ras.,
4. V.Appa Rae.
.ue " Applicants
And

1. The Chisf Pest Master General, Amdhra Circle, Abids, Hyderabad
2. The Pest Master Gemeral, Visakhapatnam Regienm, Visakhapstnam.

e LT e e

vizianagaram District. " nEFfiraa. Vizianagavew Divisien,

4. The Departmental Premetisn Cemmittee cemstitute under Bymnnia
Cadre Review far Vizianagarawm Divisien rep, by its Directer @
Pestal Services, Visakhapatnam,

5. R.Bhaskara Rae, T
6, K.Subbha Rae-1.

7. S.Sanyasaiash.

2. RB.Rajeswara Rae.

9. S.Satti Raju.

10. P.V.R.Cupta,

11. M. Uma Maheswara Rae.
12. ¥.S5ubba Ras-IT

13, Ch. Ramu.

14. I. Rama Krishnra Rae.
15. G.Survensrayana.

16. A.Vesra Raju.

17. B.Adiperayara.

i8. S.V.S.Rama Murthy. N Regpendents

Ceunsel for the Applicants : Sri. P.Vears Reddy

Ceunsel fer the Raspendents : Sri. N.V.Raghava Reddy, Addl.
CORAM: "

‘;Hon'ble»Mr. Justice v.Nealadri Rae, Vice Chairmen

Hen'ble Mr. R.Rﬂngarajan, Adwministrativa Member, v
i H '

i

Contd:..
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Judgement

( As per Hon., Mr. Justice V. Neeladri Ras, V.C. )

Heard Sri P, VYeera Reddy, learned counsel for the
applicants eand Sri N.Y. Raghava Reddy, learned counsel
for the respondents. |
2. This DA was Piled praying for direction to the .
respondents to promote the applicants tg M3G,1I under BCR “
S5cheme with effect from 1-10-1831.

3. BCR Scheme lays down that all the Postel Assistants

i DS L e e e b we e L e it v IR M k. S e e — a1 e

from 1-10-1891 after they complete @6 years of service and

if they are found suitable for promotion. All these four
applicants completed 26 years of ssrvice on 1-10-1991,

The OPC which met in December, 1931 for consideratian\?of
promoticn to HSG.IIt?n 1-10-1991 has not considered the
casey of these four applicents on the ground that they POV
identified Eﬁﬁ%;;§:§;§$ in Jar japupeta Branch BOffice fraud
case as can be seen from the record produced for the

respendents today (returned after perusal)
n\wu J\L” __,Q‘\ k;t..
4, The BCR Scheme further lays doun that consideration 4o

for promotion to HSG.II ﬁgﬁathose who campleted 26 years of
service by 1st July and 1st January commencing from 1-7-1992
have to-beesonsidered, It alsostipulates that those who
are not found fit for promotion at the time Uﬁicansidera-
-tion for earlier date have to be again considered as on
18t July or 1st January till they are prnmuted/retlrnd

The records which are produced today disclose that the

case of these four applicants were considered for promotian

to HSG.II with ePfect Prom 1-7-1992 by adopting sealed

cover procedure,
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5. Charge memo dated 17-7-1992 was issued as against

thé applicants 1 te 3 while chagge memo dt.7-10-92 uas

issued to R-4, The inguirv in regard to Applicants 1-3

aeﬁziover and some amount was ordered to be rgcouered from

them by way of punishment, The inguiry in regard te fourth

applicant is stated to be still pending. |

G. There is force in the contention for the applicants
v e qualfo A AT

that the ORC had—na%lcunsidegﬁ?'the casaesof the applicants

for promotioniﬁn 1-10-91 when chargememoawere not even

issued to them for the said contention is on the basis gf

judgement in Janakiraman \uayﬁgnion of India

-¥

( AIR 1991 SC 2010 ). Further, we have to
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consideration for promotion as nﬁ 1-7-1992 is also not
proper as the chargememo were issued later to 1-7-1892,
7. Hence, this QA has to be disposed of by giving the
following directions:

i) Review DPC has tc be convened for consideration of -
the case of the applicents for promotion to HSG.II under

BCR Scheme/puéi%sﬁaa_as on 1-10-1991 in accordance with

law, ' .

A W\‘ﬁ&..;g(: bt Vatownamadad
ii) If all or any one of them wes—Tnt aemitted for pro-

motion to HSG,.II on 1~10-1991, the sealed coue;igggﬁgﬁggé;
ationjuEfe;to be opened,and thep they have to proceed on
such recommendations,

iii) As it is stated that the first applicaﬁt was promoted
to HSG,II with effect from 1-7-93, his promotion has to

be preponed to 1-10-1991/1-7-92 if he is going to he

recommended for such promotion by Review DPRC as on 1-10~91

Y .3,
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-ﬁgf as per sealed cover recommendation he has to De

promoted with effect from 1-7-1992,.
iv) In case of promotion to HSG.II, the applicantk

will be entitled to monetary benefits from the date of

Ty omson obvs ety i
promctian and(a%ee Saﬂlﬂrltyb4ﬂwJ\uva5

8. The JA is ordered accordingly, No casts.f
{R., Rangarajan)™~ : (Y. Neeladri Rao) :
Member (Admn.) ' Vice Chairman

Dated : December 28, 85

Dictated in Open Lourt j%ﬂﬁ%?+{é
Deputy Reégistrar(J)ce

To - k. RN
1. The Chief Postmaster General, Andhra Circle,
Abids, HYderabad

2. The Postmaster General, Visakhapatnam Regicn,
-Visakhapatnam. -

3. The Superintendent of Pest Offices,
: Vizianagaram Division, ‘Vizianagaram Dist.

4. The Director of Postal Services, :
D@paxtmental Promotion Committee Constitute

under Byennial Cadre Ihview for Vizianagaram Division,
Vizlanagaram.

5. One copy to Mr.P.Veera Reddy, Advocate, 10-1-18/16
Shyamnagar, Hyder abad,

6. One copy to Mr,N.V.Raghava Reddy, Addl. OGSC CAT. Hyd.
7: One copy to Library, CAT.Hyd.
8. One spare cCopy.
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I COURT
" TYPED BY " . CHECKEL RY
COMPAKED BY : APPKOVELD BY
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IN TEE CENTRAL ADMINISTRATIVE TL.IBUNAL
HYLERABAD BENCH AT HYDERABAD

. R A ¥ - (W
THE HON' BRLE MR. TJITEMT 2FICE CriAIRMAN

THE HON'BLE MR.R.RANGARAJAN : M{A)
Dateds 2 §- 1] =1996
| OKDER ATUTHMENT

M.A/R.A./C.A.NO. - o | -
. i

o.ao. U] g C(

T.A.No. | C (wepuNo. )

"'Admlt ed and Interlm directions

- .Disposed of with directjons
Dismissgd. o

Dismi-s d as withdrawn.
DlSmlS ed for default.,
- ‘Orde réd/ke jected.

" No order as to costs.
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